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VenetesASo Gracias 
STATA OF GOA 
Reg. No. 301 
Expiry Date 

27/02/2029 TBEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN GOA (IND 

Joe Fernandes 

Versus 

GCZMA & Ors 

1. 

ZONE BENCH, PUNE 

2. 

APPEAL NO. 68/2026 (WZ) 

...Applicant 

...Respondents 

I, Shri Sachin Desai, major of age, holding the post of Member 

Secretary, Goa Coastal Zone Management Authority (�GCZMA) 

i.e., Respondent No 1 herein, having office at 4th Floor Dempo 
Towers, Patto, Panaji, Goa, do hereby make solemn affirmation 
and state as under: 

AFFIDAVIT-IN-REPLY ON BEHALE OF RESPONDENT 

NO. 1 (GCZMA) 

I say that I am holding the post of Member Secretary, 
GCZMA. I say that I am filing the present affidavit based on 

the records available with my office and that I am competent 
to depose in this case. 

I say that I am filing the present Affidavit-in-Reply for the 

purpose of opposing the relief sought in the present appeal. 
Nothing in the aforementioned Appeal filed by the Appellant 
be deemed to have been admitted for mere want of specific 
denial. Nothing may be deemed to have been admitted for 

want of traverse seriatim. I crave leave of this Hon'ble 

Tribunal to file an additional Affidavit, if found necessary. 
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3. 

4. 

I say that the present appeal challenges the Order dated 
19.11.2025 ("Impugned Order") passed by the answering 
Respondent. I say that vide the Impugned Order the 
Appellant herein was directed to demolish the illegal 
structure erected by the Appellant herein. I say that the 

Impugned Order was passed upon giving the Appellant an 
opportunity of being heard after following the principles of 
natural justice. I say that the Impugned order is a reasoned 
and a speaking order. 

(The Impugned Order dated 19.11.2025 is at page 34 of the 

Appeal) 

I say that Survey No. 119/1 of Village Siolim, Bardez, Goa 
("said Property; subject Property") falls within CRZ-III 
River NDZ as per CZMP 2011. I say that according to CRZ 
regulations, no permanent construction is permitted within 

NDZ area, except for repair and reconstruction of structures 

that existed prior to 1991, subject to obtaining prior 
permission from GCZMA.I further say that the said Survey 

No. 119/1 of Village Siolim, Bardez, Goa is Government 

land, and the Appellant has neither any right nor any title to 

the same. I say that the Government ownership of the subject 
property is borne out from the revenue records maintained in 

respect thereof. I say that the Form I & XIV pertaining to the 
subject property specifically records the name of the 

�Government of Goa" in the occupant's column, thereby 

evidencing its status as Government land. 

Weneh 
\STA 

xpr 270 
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6. 

7. 

Annexed hereto is a copy of Form I & XIV of Survey No. 

119/1 ofVillage Siolim, Bardez, Goa marked as �Annexure 

A", 

I say that a Show Cause Notice dated 06.04.2022 came to be 

issucd to the Appellant, inforning him that Illegal 

construction of ground plus 2 floors structure admeasuring 

219.35 sq mts was observed to have been carried out by the 

Appellant in the subject property, in contravention of the 

provisions of the CRZ Notification, 2011. 

I say that the Appellant, in its reply filed before the Goa 

Coastal Zone Management Authority (GCZMA), has 

contended that the Appellant's structure falls in Survey No. 

119/11 of village Siolim and not in Survey No 119/1. I say 

that the Answering Respondent decided to check if the 
structure falls in Survey No 119/11 or Survey No. 119/1. I 

say that the Answering Respondent received a report from 

the Dy Collector confirming that the structure falls in Survey 
No. 119/1 of Village Siolim, Bardez, Goa. 

Annexed hereto is a copy of the Report of the Dy Collector 
marked as �Annexure B, 

I say that on 4.09.2024, the Answering Respondent 

conducted a site inspection to verify the location and status 
of the subject structure. During the course of the inspection, 
it was observed that the Appellant had erected a new Ground 

plus Two storeyed (G+2) structure admeasuring 
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8. 

9. 

approximately 219,35 square metres without obtaining the 
requisite permissions or approvals from the Answering 
Respondent. It was further observed that the old structure 
reflected in the survey plan is no longer in existence, the 
same having been demolished and replaced by a newly 
reconstructed structure with substantial horizontal as well as 
vertical expansions. The said reconstruction and extensions 
have been carried out without obtaining the requisite 
permissions or approvals from the Coastal Regulation Zone 
(CRZ) Authority. 

Annexed hereto is the superimposed plan marked as 
*Annexure C' 

I say that the Appellant has contended that the impugned 
structure situated in the subject property is a pre-1991 
construction. I say that the Appellant has failed to provide 
any documentary evidence substantiating the said claim. 

I say that the Appellant has placed reliance upon the 

Judgment and Order dated 12.12.2000 passed by the Joint 
Mamlatdar of Bardez to contend that the subject structure 

existed prior to 1991 and is surveyed under Survey No. 

119/11 of Village Siolim. I say that a perusal of the said 

Judgment reveals that the Joint Mamlatdar declared one Mrs. 

Catarina Fernandes as a mundkar in respect of her dwelling 

house bearing No. 335 situated in Survey No. 119/12 and her 

outhouse bearing No, 336 situated in Survey No. 119/11 of 

Govt 
Veoetreda 
TAT Reg 

27/02/ 
OF GO 
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10. I say that the Appellant has failed to produce any cogent, 

reliable and convincing material/docunents to show that the 

Impugned Structure is pre-1991 structures. I say that the 

Appellant is put to strict proof of the same. I say that the 

Appellant herein has failed to produce any pernission from 

this authority pertaining to the said impugned structure. 

11. 

Village Siolim. Thc said Judgment, therefore, recognizes 

mundkarship in relation to a single dwelling house and an 

ancillary outhouse. In law, a person cannot simultaneously 

claim mundkarial rights over two independent dwelling 

houses. Consequently, the Appellant cannot derive any 

support from the said Judgment to establish the existence of 

a separate dwelling house in Survey No. 119/1l or to claim 

any independent mundkarial rights therein. 

12. 

I say that in view of the above, the present appeal is liable to 

be dismissed. 

I say that what has been stated in Paras 1 to 11 are true to ny 

own knowledge and/or are based on documents/records 

available with the Respondent and the contents of the same 

are true and correct and nothing material has been concealed 

herein. 
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GOV 

Solemnly Affirm on Oath 

VT OF 

Place: Panaji, Goa. 
Date: 09,06.2026 

raua 
Vencire� CPP.B Gracias 

STATE OF GOA 
Reg. No. 301 
Expiry Date 
27/02/2029 

FNERUPEES 

NOTAR 

IN 

Govs 
ERUPEES 

NOTARIAL 

0TA 
Venerode(B TAIE OF GOA; Regl No. 301 
Expiry Date 27/02/2029 
GOA 

ENE RDEES 

OTARIAL 

NOTARIAL 

DEPONENT 

Solemnly affirmed before me 
bacho Desa 

Who is identified before me by 

Cngute -Go 
Sr. No. 246o6|2026 
Date. oS]oe|2026 

Venefrada .P.P.B Gractas 
Adrocate &Notary Goa State 
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सतत पकतर

Tenure

Sub Div. No.

सरर ननबर  

Survey  No.

शशततचच नतनर

Name of the Field

गतनर

Village

ततललकत 
Taluka

FORM  I & XIV

Siolim              

07/06/2026Date : Page 1 of  1

Nave Khazan

119

1

हहससत ननबर

BARDEZ

नमलनत नन 1 र 14
1111

Dry Crop

हजरतयत

Garden

बतगतयत
Rice
तरर

Khajan

खतजन

Ker

कश र

Morad

ममरड

Total Cultivable Area

एकक ण लतगण कशत 

Un-cultivable Area (Ha.Ars.Sq.Mtrs) नतहपक कशत (हश. आर. चच. मर.)
Pot-Kharab पमट खरतब                            

Class (a)

रगर (अ) 

Class (b)

रगर (ब)

Total Un-Cultivable Area

एकक ण नतहपक जतमरन 

Grand Total

एकक ण

Remarks शशरत

Assessment :
Rs. 

Foro
Rs.

Predial
Rs.

Rent

रचट                                        
Rs.

पशददयतलफमरआकतर

0000.00.00 0004.89.50 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0004.89.50

0000.00.00 0000.00.00 0000.00.00 0004.89.50

 0.00  0.00  0.00  0.00

Cultivable Area (Ha.Ars.Sq.Mtrs)  लतगण कशत (हश. आर. चच. मर.)

S.No. Name of the Occupant

कबजशदतरतचश नतनर                       

Khata No.

खततश ननबर                                  

Mutation No.

फश रफतर नन

Remarks शशरत

1 Govt. Of Goa 663

S.No. Name of the Tenant   कल ळतचश नतनर Khata No. 

खततश ननबर

Mutation No.

फश रफतर नन

Remarks

शशरत

1 ----------------------------Nil-----------------------------

Other Rights  इतर हक 
Name of Person holding rights and nature of rights:

Mutation No.

फश रफतर नन

Remarks

शशरत
इतर हक धतरण करणत-यतचश नतनर र हक पकतर

---------------------------------Nil---------------------------------- 

Ha.Ars.Sq.Mts

हश. आर. चच. मर.

Ha.Ars.Sq.Mts

हश. आर. चच. मर.

Details of Cropped Area  हपकतखतलरल कशततचत ततपशरल 

Remarks

शशरत

Source of 

irrigation

ससचनतनचत 

पतरर 

Area  कशतNature

पकतर

Land not Available forUnirrigated

हजरतयत

Ha.Ars.Sq.Mts

हश. आर. चच. मर.

Irrigated

बतगतयत

Name 

of Crop

हपकतचश नतनर

Season

मचसम

Mode 

ररत

Name of the

Cultivator

लतगण करणत-यतचश 

नतनर 

Year

ररर 

Cultivation  नतहपक जमरन

---------------------Nil-------------------------

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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